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BUSINESS OF THE HOUSE
The Minister of Parliamentary
Affalrs (Shri Satya Narayan Sinha):
8Sir, I rise to announce that Govern-
ment business in this House for the
week commencing 14th April will
consist of—

(1) Discussion and voting on the
Demands for Grants for the
Ministries of Home Affairs;
Defence; and Finance.

(2) Submission to the vote of the
House of the outstanding
Demands for Grants.

(3) Consideration and passing of
the Finance Bill, 1958.

DEMANDS FOR GRANTS—contd.
MINISTRY OF REHABILITATION—COntd,

Mr. Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Rehabilitation. Out of
five hours allotted for these Demands,
two hours and ten minutes now
remain.

How much time does the hon.
Minister propose to take?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
HKhanna): About an hour, Sir.

Mr. Speaker: 1 will call the hon.
Minister at about 1-30. His Deputy
also spoke.

Shri Barman (Cooch Bechar—
Reserved—Sch. Castes): 1 request that
some more time be given for discus-
sion of these Demands.

Mr. Speaker: Wherefrom am 1 to
give more time?

Shri Barman: Let us extend it up to
2-30, when non-official business will
commence.

Mr. Speaker: Very well. We will
close at 2-30 when non-official business
has to start. We must have two and
a half hours for non-official business.
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w fRfafaizs axfral st s@ st
TAAHE § A= {&FqT S v Ay
7% feamar wer wifge fr gwenr
fogu e ST | R TET @
&1 SFHT qETAT Y W | W Argar
g f% wa agi wod Ay & = fv g
fogagme farar saam &t geEY agest
& ST

® Y ey wfaade Afeadie
e FY avw fawmr wigar g fo
off g § Arfew faer & & S=y
AEY < AT AT | § WS FIATARATE
fF & a9 % aTW aF W qIEN HY
fazna X IF §, ITHr aTEARE W
aga wigE €Y, AR dF A S
g faws & 1 W9 ag w3 99 S
IAHT FgT & T @A A g feadde
Y afaw Y T ) W WG FEAT 39
feurddc ¥ Femey @ @Y fefed
wufy dar 7 HifaT fe Zae €T X
&% for s

ux Wy gy e fr gl @
fafrell @ ¢ T § U M TH
grgok wrdr fear foed sgp @ §

11 APRIL 1858 Demands for Grants 9472
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persons cannot prima facie be
considered will be released to the
Regional Employment Exchanbe,
Delhi. These orders will take

effect immediately and will re-
main in force until further orders.”
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the loudspeaker, the hon. Member is
heard. Somelimes loudspeakers are

AqTAT A TF ®F A474T 2, ®F &Y, o
wg AT e mar # fe oY o ogeuR
& =g oy § g 0 fRfafazaw
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& & WY 8% g oo & wewmT §
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m ' Deskands for Grants 11 APRIL 1688  Demands jor Grants 9480

forary’ | SR T oA & aR
qem frar fr gy AT T Wwaw
LR R R c e R T
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41 g% 1@ T &Y A /Y § | e
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X gg wifawe fefawa &, @ wmawr
_ wifge % A9 §W #Y IFEAE |
A ¥ AT AT | gW agl ¥ 4«
WAl ¥ TwATEd wHr fR R
HY T | W9 AR e iy |
fas naFdz #1 A% & & A&, A,
AT AW XATRT W g7 9@ &
mq&T gg faedardt & fo o 0w uw
TFLA F g FTL ) F owdhE AT
g fr wr Fzvanl w9 4 | B &
gear & w1 T AWl &7 A0 fAy #
faszit £ | WOwr gEE TANAE &
a7 i geq &, fafvees mad8z % gamw
Y WIT GFIHAT F T WAL AGRT
w;EGIT ALY AT §F |9 {7 OAT uA
a4t faar 397 qE@ § Wy ogae @q
I, W FHIA {1 FIT AA, FATY
arg fam 3 W & 117 7 9 %
fafaees & A 7 99 A 9 B
dfaz & waT AN 7 AR wvataai
# g 9 =9 fear & A qEwr
geard | v fag wfee &7 aw ®R
A # | T qF I9T W IR |
geve H ¥A®T & @w fear war
qr oo s frw gz v owed € fr
FOEEIE F AW W OHERT GFAT
v qifax, § ¥ FI9 T 4, IAHT
fygga ¥z a9 WO & S g Wy
*g § & o S sTrEmr g g ¥
# wd s wgwr § fv owmw fey
wifre dx g€ g aAT gE 3 Wi IEE
AT At o qA A ¢
=N ST T e fe T

Dewibiits 1o G 11 AT 1308 Dkl 106 ot | o

¥ v T8 ¥ U Farey W fag
wgt TFA F WA gw ¥ Iw ww
®1 godfat & aw ge fear wr )
g 9T T AAATE BT gATH @ WK A
Y gEw g g WE qAT Q@
o fopgfoay s a3 &1 §§f W@
Shri Mehr Chand Khanna: I have
been connected with this Ministry
from the beginning and I want to say
that we have built no markets or
housing colonies on graveyard.

qfen sET W wWrdw WX
FAgTE I LT § A AT WeR & AT o
e & qgar § fe g =39 @
o7 gog ¢ ! agr 9T wondf ag
7 FEN I9 W FT ITET | QY
qga ag daq TE o HIT g8 9%
T w7 fafemgr fow of | T@r 9
£ "EG @A g g AT F
goaT § & B e ox e Frew
AFLT FA § 7 WY Atz Ar-arg
# 9 fFur 37§ AT we a4r
gy fafedes 7 difedi zwr ag g0
¢ 5 g wiwe Fog a0 ST
oTS 9 Fyi Agra § 7 Qe ¥ A
o1 7 A FH F Ag gl AT A o
T a7 Arg fopgsa A gwreie &
FERT ISET AR § ?
Mr. Speaker: Is there an advisory

council to advise the Minister in this
matter?

qfea srEe amw At ;. gEEATEE
FRZT W Faaaefeq widfess 7 o &
fawrfar #Y & va¥ ar § fe Frarfeaa
& gow fad o d wedew fafrex
ew & fawr #Y A & wmar § wHA
wx oy e B faw afi a3
T AmY & §rq awft § 0 Afewr qF
aff g e W & grew waEm
¥ mfew gf & fr a1 Wy
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Shri Mehr Chand Kbkanns: I have
a committee of Members of Parlia-
ment representing all parties, a com-
mittee called the consultative com-
mittee, the meetings of which are
held very frequently.

Pandit Thakur Das Bhargava: I am
a Member ¢f that consultative com-
mittee.

Shri Mehr Chand Khanna: All these
matters are discussed threadbare.
They have been discussed not once,
but a number of times,

Pandit Thakur Das Bhargava: And
4hat consultative ‘commiittee recom-
mended that the proprietory gights
should be given to these persons. That
committee r~zommended that. The
advisory c¢.-nmittee also recommend-
ed that, and I know that the Thon.
Minister :- of the same opinion. He
does not want these persons to be
de-rehabilitated.

Shri Mehr Chand Khanna: The
hon. Member knows my mind much
better than T do.

Pandit Thakur Das Bhargava: In
the consultative committee he gave
me his support, he said he would do
his very best.

Shri Tyagi: Who comes in the way?

Pandit Thakur Das Bhargava: God
alone knows. I appeal to him again
not to let this matter drop down. In
this Kamla Market, Bhagat Singh
Market and Sarojini Market, and I
have said a word about Lehna Singh
Market,—in all these markets justice
should be done.

1 will leave this matter here be-
cause there are other things to urge.
Now the gquestion arises.....

Mr. Speaker: There are other Hon.
Members.
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Pandit Thakur Das Bhargava: 1
will come to Bengal first of all.

Lala Achint Ram: More time should
be given to him.

Pandit Thakur Das Bhargava: I
come to the Bengal refugees.

Mr. Speaker: The Bengalee re-
fugees he may leave to the Bengalee
gentlemen.

Pandit Thakur Das Bhargava: In
Bengal they have discussed it. I want
to say something about Bengal. They
are as much our charge as of the
Bengalee gentlemen here, I must
say that I have got the same sympathy
for them as others, and I will be fail-
ing in my duty if I did not express
my opinion with regard to them.

16 AT A Tt 7ATT Far T &

9EAT qATH 1 98 & fF s S F

Foggslt dmer & weag & aww @d

wrfed ar srgT WY 9SS 7 Jrar afed

sRgrraam ag & fr sl ag #3x &

f& d@ifer &y 1€ 2 AT W Furer

& S & W@ w7 & TART a9 A

FY AT FY AT AL G 1 %A &V FaATAY

F 1T F &Y d 79 =T v wEav )

IF TET TET |ATT FT QAT &
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FT T O A, qAX I FgA F
T W e Y § e vo¥ g9 aga
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F oET § a0 g & §79 &7 3
"TAT § A "™ F wea f /7 )
#77 &Y @t § WX IW au @y & oW
¥ GrEAg FAET T TF AT 4T |
Riagi Mt o frr g &
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Fewy, agh ¥ frqE ¥ W w foer
T® EWT, IqWT § wf AT KT g« F
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Tagfaai % wgeaa € | %) aAg ¥
& T g7 § i A A ¥ &
o AT faer & | 4 aframa ¥
AT F A I R AE N ITE
FgTa FQ § O qTAT FIH TN § |
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AEY 2 1 e T ¥ AT T4 38 wer
grar s am g A I & ? &
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X[ & ATEA, OF Frerfeds ¥ wrdar
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& ¥ go AmaT (fsiT) @ WY
Uy WaeR § A xaw o6 wfid

Mr. Speaker: All that the hon.
Member says is that the West Punjab
refugees settled themselves easily,
but the East Bengal refugees are not
settled; they are idling their time.
That is what he says. Each hon.
Member is entitled to give out his
own wiews.
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[English translation of the above
speech]

{Shri M. H. Rahman (Amroha): Mr.
Speaker, Sir, I think it essential to
draw the hon. Minister's attention
towards an important matter. It has
been made , perfectly clear in the
House and outside as well that section
16 of the Evacuee Property Act has
got one advantage and it is that if a
person lives in India, and proves with
documentary evidence that he has got
a house or other immovable property
and also proves that he had never
gone to Pakistan or even if he had
gone, he had done so in accordance
with the regulation framed by Govern-
ment and had never gone with the
intent:on of settling there, and if on
some technical grounds, such a person
is unable to get justice at the hands
of the Custodian General, then the
Ministry can look into that case under
Section 16 and it it finds that the case
is genuine and strong and if it .s
proved that he is a citizen of India
and the property belongs to him then
that property would be restored to
him. Such a procedure was being
followed for a considerable time
Sometimes we thought that justice has
not been done but so far as property
was concerned such a help was
generally available. Now for the last
eight or nine months a new procedure
has been adopted and a new interpre-
tation has been given under this
section. I may give you an instance.
Suppose one Abdul Karim lives
in Pakistan. Then what _happens
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is. this. The property of his brother,
Abdul Rahim who lives in India is
notified in the Gazette that such and
such property belongs to Abdul Karim
and not to Abdul Rahim. Abdul
Rahim flles a suit and proves that the
property belongs to him, that it is his
brother who has gone to Pakistan and
he has no connection with it but
he does not get any justice from the
Chief Custodian and the Custodian
General. And when Abdul Rahim
makes an application to the Ministry
under this section that such and such
property belongs to him and not to
Abdul Karim, that he is a resident of
India and did not go to Pakistan at
all and that it should be restored to
him, the Ministry replies that they
have vested the property of .Abdul
Karim and not of Abdul Rahim and
as such Abdul Rahim has no right to
give such an application. You can see
this is utter injustice. 1 would
humbly request the hon. Member to
look into it. It is rather unfortunate
that a man who is a resident of India
and who has never seen the face of
Pakistan cannot even apply for the
restoration of his rights when in fact
he is not a defaulter because the Gov-
ernment has taken his property as the
property of his brother and has
wrongly notified it in the Gazette that
the property belongs to Abdul Karim
and not to Abdul Rahim. The Minis-
try should at least carefully look into
the matter and it should be properly
examined and discussed before a deci-
sion is arrived at—if the Ministry is
not satisfied it is a different matter.
But today hundreds of applications are
being rejected on these very grounds
without being examined and they are
merely told that they have no right
to represent under section 16 because
the property does not belong to them
but belongs to some one who is in
Pakistan, although documents show
that the property does belong to
Abdul Rahim who has not gone to
Pakistan even for a moment. Has the
Custodian’s Department ever thought
as to the evil consequences of follow-
ing such a policy under which the
Government is taking possession of

APTINBINGD JUI AT AILE YSOUs

properties belonging. to persons who
are the citizens of this very country.
This is most unjustified. I had drawn
your attention into this matter earlier
also through a letter and by speaking
personally also and you had kindly
noted it for consideration but no
results have come out so far. Even
now hundreds of such applications
are being rejected daily without get-
ting them carefully examined and in
reply it is only written that they have
not vested his property but it is his
brother’s property who is in Pakistan
that has been vested, although the
property is his and he has never gone
to Pakistan. You had asked me to
cite some case. I mentioned a case
to you. He had said that the property
belonged to him and not to his brother
and he had never gone to Pakistan.
The property was thoroughly examined
but he was declared a Pakistani and
then I sent the case to you. Then
again I sent a new case regarding the
new procedure adopted by the Minis-
try. In that case also no consideration
was given to the facts and it was
rejected on the grounds that the pro-
perty taken belonged to some one else,
not him and therefore his application
could not be considered. Now it is
something which not just and fair that
a man who lives in this country and
is a resident of this country should be
forcibly deprived of his property and
when he represents his application is
also rejected on the ground that the
property taken is that of his brother
and not his, although it does belong to
him and he has never gone to Pakistan
What we want is that justice sheulad
be given to such people. This is unfair
and I am receiving such complaints
from all parts of the country. So
many cases have come to my notice.
1 feel that the Hon’ble Minister should
pay his personal attention to this
matter and should take necessary
steps to do away with this injustice.

Now I would also like to point out
that such of the muslims who were
displaced in India and who were
ruined, have not been given that
amount of care by the Government as
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has been given to the displaced persons
coming from outside. I do not want
to say anything on the propriety of
such an attitude. All those persons
who were ruined and were displaced
in their own country and who were
deprived of their property should have
received the same treatment but there
is no use complaining after ten years
have gone by that you have not given
them same consideration as you gave
to the refugees from Pakistan. But
I would submit that the Government
should consider the cases of those
persons also—they may be Hindus or
Muslims, it is a different matter—-who
consider this country as their own and
who live here. The number of such
persons also does not exceed 200 or 300
but they have no money to engage
lawyer to prove their rights; at least
such persons must be rehabilitated and
treated in the manner in which dis-
placed persons from Pakistan have
been rehabilitated and treated. Just
now Pandit Bhargava said that we
could be proud of the Ministry’s
achievement in the field of rehabilita-
tion; we are also proud of it. We have
not to see as to what Pakistan is doing
in this regard—this question does mot
arise at all. Lakhs of people in
Pakistan are living a miserable life
and their condition is extremely
deplorable. Local people of Pakistan
have taken possession of the proper-
ties left by Hindus and the refugees
who had gone from here have not got
any thing-—neither homes mnor any-
thing else. I know you have spent
crores on the rehabilitation. It is true
that on a general basis, you can’t take
the responsibility of rehabilitating all
the muslims who have been displaced
but exemptions are always there in a
general rule—there may be some really
hard cases, for example, in Ganga-
nagar about 300 people were displaced
and they ran from place to place to
save their lives and worked as
labourers. They have now returned
to that place. Their condition is very
bad. The Government should also
give rehabilitation facilities to these

pecple. I suggest that an officer of
the Custodian's department should be
appointed for them who should
arrange to find work for them and
such persons about whom it is found
that they had never gone to Pakistan,
should be rehabilitated here.

Shri Mehr Chand Khanna: With
your permission, I want to ask &
question of the Maulana Saheb so
that I may be able to understand and
be in a position to answer. A muslim
who had gone to Pakistan....

Shri M. 31, Rahman: No, Sir, he
had never gone to Pakistan.

Shri Mehr Chand Khanna: I have
not yet finished the question. There
were persons who had gone to Pakis-
tan and who have now returned to
India. One and a half yvear has
passed since they returned. For them
a resettlement permit is essential.
But it is not my concern it is the job
of the Home Ministry. Do you
suggest that those Muslims who had
gone over to Pakistan and returned to
India after staying there for 5, 7 or
8 years after obtaining a permanent
rehabilitation permit, should be given
grants from Ministry of Rehabilita-
tion?

Shri M. H. Raham: I had made the
points clear and I am sorry I could
not make you understand it fully., I
am simply pleading the case of such
Muslims who have never gone to
Pakistan. I am pleading for those
who have gone to Pakistan only to
see some people there and after stay-
ing for about 15 or 20 days have re-
turned to this country. I want that
they should be rehabilitated. Homes
and lands should be given to them. I
had submitted the same thing to the
Minister a year and a half ago and he
has very sympathetically considered
it. It was agreed upon that the best
way would be that an officer of the
Ministry should go there and that be-
fore the officer is sent, we should be
informed about a fortnight before so
that we may also send one or two
persons there who could collect these



persons and produce them before that
oficer. But what happened was this;
an officer went there but there was
no information to us. The officer
contacted one or two persons and
gave a report that there was no such
thing. He wrote that there were
cases in which parents had gone to
Pakistan and their sons and heirs
demanded rehabilitation facilities
here. It is totally wrong to say that
their parents have gone to Pakistan.
These people are all living near about
Ganganagar. These are the persons
whose fathers were mutderad in
Rajasthan. Your liaison officcxs are
there in Pakistan and whether a man’s
claim is correct or not can be verified
from there. Home Ministry can get
it. If it is proved that somebody’s
father is alive you can take action;
but if their fathers etc. were murder-
ed here, then they should not be
denied justice. It is not fair to
depend entirely on the report of the
patwari and it would be improper it
injustice is done on the basis of what
he has said. It is therefore essential
that justice should be meted out to
the Muslims of Ganganagar, who are
the residents of India. Similarly
many Muslims are living in Dehra
Dun and Shri Tyagi also drew atten-
tion towards them., The Government
had said that the Government of U.P.
was responsible for that matter. 1
appeal to you that you should con-
sider these cases sympathetically
because after all they are also the
residents of this very country. Now
I come to the decision that has been
made that the Custodian General's
office should be shifted to Mussoorie.
I would like that this question may be
considered sympthetically. Those
who go to the Custodian General go
there only after losing the case. They
are persons who have been suffering
for a long time and they are finan-
cially ruined and it is in such cir-
cumstances that they go to the
Custodian General. You will find
that about

90 per cent. cases in
Custodian General’s office in Delhi
came from UP. There may be a

slight difference but I am not ex-

aggerating when I say that 50 per
cent. cases came from UP. and it is
convenient for the residents of U.P.
to come to Delhi.

Shri Meohr Chand Khanna:
Mussoorie is also in U.P.

Shri M. H. Rahman: I knew that
this reply would be given. Mussoorie
is in U.P. but only the people of Saha-
ranpur, Dehra Dun and Muzaffarnagar
districts can conveniently reach there
and for the rest of the districts. Delhi
is more convient. ‘'There are difficul-
ties of accommodation in Mussoorie
and going to and coming from Mussoo-
rie is more cxpensive. They cannot
get good legal aid there. Their cases
are here in Delhi with local lawyers.
Some of the lawyers do their work
without any f¢e because some persons
cannot afford it. Therefore you
should be sympathetic while consi-
dering this question. If at all you
want to shift thc Department, then
shift it to Lucknow which is the
most suitable place for persons living
both in the Western and Eastern dis-
tricts. But since the Department is
nearing its end it would be most
convenient to all if it is retained im
Delhi. The Government should not
create difficulties at the last stage,
instead it should give more facilities.

Shri Bhargava and Shri Achint Ram
have drawn attention towards other
departments. Therefore, I do not want
to say much about them. You will
shift them from here now and then
after a year or so you will again shift
them to some other place. I only
want to submit that it would be better
if the department is kept here for
the short time that now remains. It
will be very kind of you.

With these few words 1 thank you
and I hope that you will sympautheti-
cally consider these matters.

Shri Barman: Sir, not being con-
versant with the shortcomings of re-
habilitation so far as the West Pakis~
tan refugees are concerned, I shall
not deal with it but simply mention
one fact for the consideration of the
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Ministry. It has been represented
me that in the East Vinay Nagar
Colony about 20,000 refugees have
been resettled and their complaint is
that there is not a single shop. I

Shri Mehr Chand Khanna: Where?

Mr. Speaker: In the East Vinay
Nagar Colony.

Shri Barman: In the East Vinay
Nagar Colony. That is my informa-
tion. The hon. Minister may ascer-
tain whether it is a fact or not.

Shri Mehr Chand Xhanna: East
Vinay Nagar is a colony of the Works
Ministry where government servants
live.

Shri Barman: Then I am mistaken
in receiving the facts.

I should like to deal mainly with
the problem that concerns Bengal
today so far as the rehabilitation of
refugees from East Bengal is con-
cerned. 1 would not have intervened
in this debate if it had not becn re-
peatedly asserted by my friends of the
Communist party and also by an-
other Member Shri Subiman Ghose
that there is enough land in West
Bengal and it is want of elementary
sympathy on the part of Government
that Government is trying to send
them for resettiement outside West
Bengal.

I maintain that this is nothing but
propaganda and just exploiting the
misery of the refugees who are in
camps for the last two or three years
in West Bengal

Shri Bimal Ghose
Eight or nine years.

(Barrackpore):

Shri Barman: Shri Bimal Ghose
says that it is for 8 or 9 years. Buti
I say that even remaining for two or
three years in refugee camps is a
sight which is horrible and it is a
pity for anybody 10 go and see that.

Now, what is the position? The
Darjeeling Conference which has
been so much criticised by my friend

Shri Gupta only said that the problem.
has already reached such a stage that
West Bengal cannot rehabilitate even
the existing colony people and the
resources of India should be primarily
directed towards the resettlement of
those who are waiting for settlement
for years together. Once my friend
Shri Gupta sees the miserable condi-.
tions and the plight of these people,
he will decide whether they should
remain in that state for some more
years or they should be rather ad-
vised to go eclsewhere where rehabi-
litation arrangement is being done by
Government, At the outset what he
said was that what is wanting is
elementary sympathy on the part of
Government. He made such a fantas-
tic statement.

We know that the refugec problem
of India is one which has practically
no parallel in history. Eighty Ilakhs
of people have come from Pakis-
tan .
Shri Mehr Chand Khanna: Over 90
lakhs.

Shri Barman: The hon. Minister
says over 90 lakhs; and out of them
about 210,000, according to the latest
reports are in the refugee camps. Had
the Government been lacking in ele-
mentary sympathy for these refugees,
would it have been possible, in spite
of my friends criticising and inciting
and misdirecting tThese refugees, to
rehabilitate such a large number?
But, it is nothing but proving the
adage that is prevalent in Bengali
that when a mother's sister is more
concerned about the child you have
t odoubt herbona fides. I do not like
to use the Bengali word that has been
used.

Shri Bimal Ghose: The child is a!so
growing.

Shri Barman: The Bengali proverb
says :

Mayer cheye maseer darad bashee
Tar nam Dainee



9sis =~ Demdnds for Grants

18 e,

The translation is that when the
mother’s sister shows more concern
for the child than the mother herself,
she is either a witch or a she-demon.

Shri Tyagl: She will devour the
child.

Shri Barman: And as my hen. friend
Shri Tyagi interprets it, she might
devour the child.

Now let us judge from the circum-
stances that are there. He says that
there are 19 lakh acres of uncultivat-
ed land in West Bengal. He cites it
from archaic reports and does not
cite any recent statistics. Now my
straight question is this. If there be
such a large area of uncultivated land
in West Bengal, have my friends of
the Communist party ever tried to
lead those unsettled refugees to those
jands and get them resettled there?
Have they been dissuaded by Gov.
ernment from doing that?

In the next sentence he says, it is
not only paddy land that makes for
resettlement of refugees. He sug-
gests cultivation of sabai grass, of
cotton, and all that. I would ask my
hon. friend Shri Gupta and his party
to take thesc refugees to those un-
cultivated lands, which he cites to be
about 19 lakh acres, and get them re-
gettled therc, and whatever monetary
help is required for that purpose, we
shall certainly ask the Rehabilitation
Ministry to give.

Sir, what did the Darjeeling Con-
ference decide? Ministers of eight
of the States, including those of West
Bengal, whose firat charge is to re-
settle these unfortunate refugees, met
there. They decided that the primary
concern for the present would be the
resettlement of those refugees, who
cannot be resettled in West Bengal
and for whom there is no scope in
West Bengal, elsewhere.

My hon. friend says that they should
not he asked to go outside. Rajasthan
is ready to receive certain
They categorically state that the re!u-
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gees are right when they refuse .to
go to Rajasthan. He criticised other
States like Bihar and Orissa. He says
there has been large-scale c¢vacuation
from the camps of other States.
Might be. There have been temporary
evacuations, but there are still many
refugees who have permancnily re-
settled there. In the beginning only
if some of the refugees are resettled
there and they tell their other friends
that it is better than remaining in
refugee camps, the other refugees will
follow. If at the outset you denounce
every step and do not ask thcu refugees
to go elsewhere, what will be the
result? People from other States will
say: well, these Bengalis themselves
do not like to come to our Stales;
what sympathy can we have for
them” That is the positive mischief
that is being donc by such propa-
ganda that is being carried on in
West Bengal.

Every day pracessions of refugees
are being taken out. They are block-
ing the roads; they are disobeying
orders under section 144 and courting
arrests. Thus. their psychology is
being exploited in a wrong way. While
on the one hand the abundance of
sympathy in other States for the re-
settlement of the East Bengal refugees,
because il is a national problem an&
not merely the problem of West
Bengal, is being alienated. on the
other the refugees who would have
been resettled by now, are not being
resettled, by such propaganda. I want
the House to understand that it is only
a small party in West Bengal that is
trying to raise these slogans that
Bengalis do not want to go clsewhere.

The theory that there is cnough land
in West Bengal has already been ex-
ploded. Had there been enough land
in West Bengal, why did my hon.
friends allow so many East Bengal
refugees t0 go to Assam, ‘Tripura,
Bihar and Orissa? Not only that ac-
eredited leaders who hsd considerable
sympathy for the refugees the late
Dr. Syama Prasad Mukerjee and Dr.
Meghnad Saha of revered memory,
had also conceded that refugees from
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Kast Bengal must go outside. So, it
is too late in the day to say that there
is enough land in West Bengal and
they should not go outside until the
resources are exploited. Let my hon.
friends take some initiative and if,
according to their statem®nt, there is
enough cultivable and habitable lands
in West Bengal for the resettlement
of refugees, let them settle them
there and we shall assist them. But
please do not try to create dissatisfac-
tion and obstruct the resettlement
schemes which have bcen taken up and
which are uppermost in the mind of
the Government both here and in
West Bengal.

Shri 8. M. Banerjee: Are they so
strong?

Shr: Barman: By this propaganda
they are creating difficulties and
delaying the resettlement of these un-
fortunate people. That is my com-
plaint. They are at the same time
alienating the abundance of sympathy
that is exhibited on the floor of the
House by Members who belong to
other States.

Shri Mehr Chand Khanna: Shri
Banerjee himself who is a Bengali is
quite happy in Uttar Pradesh.

An Hon. Member: He will even go
to Dandakaranya!

Shri 8. M. Banerjee: I am very
mobile? I was born in Punjab.

Shrl Barman: It is argued that our
Prime Minister once gave an assurance
and now he is retracting from it I
say that this is not a correct asses-
ment of his statement. The whole
policy of the Government of West
Bengal and of the Government of
India is laid down in the Darjeeling
Conference Resolution. When the
Prime Minister said that we are
worally bound to teke charge of
refugees, he meant necessarily the
refugees who had been ousted from
Pakistan due to circumstances prevail-
ing there. He never said that all
these East Bengal refugees who come

over, whether they are real evaceses,
or emigrants, shall be settled in the
lands of West Bengal. Now the whole
policy of the West Bengal Government,
as laid down in the Darjeeling Com-
ference Resolution is that so long as
the remaining refugees who are in
camps are not resettled, we should not
accept any emigrants from East
Bengal.

Now what is the position? If there
are people who want to come over to
India, leaving East Pakistan, ana are
quite able to rehabilitate themselves,
there is no objection to granting pass-
ports to them; if there are people who
have no earning members in East
Pakistan or all the members of
their family have come over to India,
if they want to come over, there is no
bar to granting them passports. But
if we say that anybody and everybody
may come, though circumstances are
not such as to force them to come,
and we shall take charge of him and
grant him relief and rehabilita-
tion. . .

Shri Bimal Ghose: Who is to judge
of the circumstances?

Shri Barman: The circumstances
will be judged by the circumstances
that will be known to you and to me.
It is not something in a wvacuum.
Everybody knows as to what is hap-
pening in East Pakistan. You cannot
allow any and every emigrant to
come and enter refugee camp. The
Darjeeling Conference policy resolu-
tion does not say that we shall not
take charge of really displaced eva-
cuees. But it is stated categorically
that we cannot undertake the respon-
sibility of rehabilitating immigrants
who simply choose to come from there.
When we cannot rehabilitate the peo-
ple who have already been in your
charge for years and years, how those
can we rehabilitate who are merely
immigrants. That is an impossible pro-
position and an impracticable proposi-
tion, however much sympathetic ‘we
might be towards the refugees. What
is the Government doing? It is



laanching upon the Dandakaranya
scheme. If according to my friends no
refugees should go to Rajasthan, Bihar,
TUP. or anywhere else, they must go
somewhere so that they may settle in
large numbers at one place. The land
that has been taken up for reclamation
is about 80 square miles.

Shrl V. P. Nayar:
miles. (Interruptions.)

Mr. Speaker: What is this interrup-
tion? I am not able to follow.

Shri V. P. Nayar: It is only correct-
ing a mistake.

Myr. Speaker: Whatever it is, what
does it matter? I find {from the
records that Shri Sadhan Gupta took
30 minutes. Was he interrupted? Why
should there be interruption? Why
should there be laughter?

80,000 sguare

Shri V. P. Nayar: It was not an
interruption. It was only a correc-
sion.

Mr. Speaker: The hon, Member may
go on with the trend of his speech.
He comes from Bengal. Can it be said
that he is not as good a patriot as this
hon. Member? (Interruptions.)
Order, order. It is not as if these hon.
Members are always correct and every
other hon. Member is incorrect. This
kind of assumption is not warranted
by facts.

Shri Barman: Shri Sadhan Gupta
had cited facts from 1941 from the
Koraput District Gazetteer. He says
that the land is infested with wild
animals and the refugees sent there
will be devoured by the wild animals.
How can he make such an irrespon-
sible statement being a responsible
Member of Parliament? Is the Gov-
ernment of India whose primary res-
ponsibility is the rehabilitation of the
refugees going to send the refugees to
be devoured by wild animals? 1 fail
to understand how a responsible Mem-
ber can make such a statement? He
can read from the report circulated to
all of us as to what we are going to
do in the Dandakaranya scheme, It
has been clearly stated there that this
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land is to be reclaimed and made ac-
cessible by the comstruction of rail-
ways, roads, etc., making it fit for
colonisation and industrial pursuits.
To the extent it is reclaimed, to that
extent it will receive the refugees
from East Bengal. Do they object to
it? If they object to that, you can
imagine the motive that is now impel-
ling them to dissuade the refugees
from going out of West Bengal.

We whole-heartedly welcome the
scheme. We are glad that Parliament
has taken charge of it and taken the
responsibility. We have full confi-
dence that this national undertaking
of resettlement of refugees of East
Bengal will be done in a successful
manner. Tf at some future timce we
jind that a few more members or a
few more thousands are pushed out
becausc of circumstances prevailing
there, certainly we shall be in a posi-
tion to resettle them. But if we ob-
struct this Dandakaranya scheme from
the very outset, what is thec effect of
it? We do not settle these refugees
from East Pakistan. The whole re-
settlement burden falls on West
Bengal and she cannot contain 8o
many. I think that my friends op-
posite should not try to fish in troubl-
ed waters which this House should
now allow . . . (Interruptions.)

Mr. Speaker: Shri Tyagi.

Some Hon. Members rose—

Shri Braj Raj Singh: Shall I get
time?

Mr. Speaker: 1 caunotl say, Hon.
Members may wait and see.

Shri Braj Raj Singh: I have been
irying to catch vour eye sincc three
or four days.

Mr. Speaker: I am only calling
hon. Members. I am not myseif
speaking and therefore, all hon.

-Members will wait. At 1.30 1 will

call the hon. Minister. In the mean-
while, how many speeches can be
made? I will certainly call them, I
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{Mr. Speaker.]
am not choosing one in preference to
another. All hon. Members are equal
as far as 1 am concerned. (Interrup-
tions.)

Shri Braj Raj Singh: Mr. Speaker,
you are gagging my Party. My
Party has not been given a chance.
So, 1 walk out in protest.

1.15 hrs.

(At this stage, Shri Braj Raj

Singh, left the House.)

Shri Jagadish Awasthi (Bifhaur):

I also do so.

Shri Arjun Singh Bhaduria

(Etawah): I also do so.

(At this stage Shri Jagadish
Awasthi and Shri Arjun Singh

Bhaduria left the House.)

HA AHATH 59 99 &1 ¢ fd Sme
& o At e #1 9w & 9w
Fg wifeat Nfafer a7 gra s #
A w7 @ & OfAfer ffew

AT W wifirer w7 @ & ) aw ypfaa

a# 2 1 F qeT AT 7 7 Oy w o
wrgar § Fr aaw) adff & ave ¥ By

Y THATT e w7 famr Wi gy
FZAT & &< fear fe I+t arec a3
& gaAT fed A Atz §F T @
w9 F forrardr ord At e feeea

Shri V. P. Nayar: Please speak in
English.

Shri Tyagi: I was saying that those
friends who are just thinking in terms
of being heir apparent to the Con-
gress Government must see to it that
they do not commit themselves to the
position from which it may not be
possible for them to retract. If they
persist in their slogans asking them
not to go out of Bengal and if uti-
mately they were ever tu come to
power, it will be difficult for them to
ask the refugees to go out of Bengal.
Therefore, I say that the heir apparent
should not try to behave in an im-
mature manner. In fact the country
might falso be expecting lsomething
from them but if they start behaving
in this manner, it is certain that they
will not come to power. That is by the
way.

My point is about those who are
really Indian citizens and yet refugees.
The rest of the refugees are being
very well cared for in the best man-
ner possible. I am really one with
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my friends who claim that it is a pride
for a country that in such a short time
we have been able to manage such a
huge number of refugees flung upon us
so suddenly. It is very creditable. 1
think the refugees also generally ad-
mire and appreciate the services ren-
dered to them by the Government.

But there is the question of the
other refugees: those who were and
are citizens of India, who have never
gone out and who are still technically
citizens of India but whose property is
outside. There are two categories.

In my own town in the vicinity of
Dehra Dun, during the disturbances,
everything was topsy-turvy. The ad-
ministration was practically paralysed.
1 and some other friends had to take
over charge of the district for admini-
strative purposes. 1 had asked some
of my friends during those days to
function as police men and they came
as police men and we arranged mat-
ters. It was a terrible time indeed.
We came to Delhi and asked the Prime
Minister and Sardar Vallabhbhai Patel
to give special permission to send a
special train to carry some of the
Muslims to Pakistan. I thought then
that there would be a settlement bet-
ween the two countries in due course
and those who went to Pakistan would
probably come back and likewise the
Hindus who had come would also be
able to go back perhaps. I regret very
much that T had faith in that idea. It
did not happen. I went to the houses
of some of my very dear friends. who
were with me in jail in the struggle
for freedom and told them: “For God's
sake, sit in the special train and go to
Pakistan and I shall call you back
from Pakistan as soon as there is
peace here.” They said they were
leaving their country in tears. They
were not happy to go, but quite a few
families were sent to Pakistan. But
some others remained. ‘There was
risk of their lives because refugees
were coming 1like streams from
Punjab; people whose houses were
looted, whose children and women
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were killed. After all that, the sur-
vivors of those familiee could not
remain at peace. The result was that
there was disturbance. Therefore, the
Muhammadans living in my town were
advised to go to neighbouring places
where there was peace. Quite a few
thousands of Muhammadans from
Dehra Dun had gone to ncighbouring
districts like Saharanpur, Bijnor etc.
After conditions of peace were
established, the U.P. Government
decided to ask those Muhammadans to
come back to their town. I was asked
to do that job. Our late Deputy Minis-
ter Khurshid Lal—he was my colle-
ague—and myself went in a jeep from
village to village where Muhamma-
dans had gone for protection. We told
them: “There is peace in Dehra Dun;
please come back.” They did come
back. But, in the meantime. their
houses were occupied by refugees who
came from Pakistan.

Unfortunately, those houses could
not be vacated. We assured them that
their houses would be vacated and
they would be lodged in their own
houses. Just in front of my house
there is a road. Thousands of them
are lying on the road-side for ten
years now. I was a Minister of the
Central Government for some time.
They expected that, perhaps, I will
be able to wield some influence with
the Government. I did my little bit,
but 1 am sorry to say that for so
Iong—it is ten years now—those
Muhammadans, who are genuine citi-
zens of India, have not been restored
their own houses.

I claim that those citizens are also
refugees. They have borne it for ten
years dquietly. It was only a week
before Maulana Sahib died—unfortu-
nately-—that I addressed a letter to
him, and he promised to mc {0 speak
to Shri Mehr Chand Khanna and see
to it that those people are now accom-
modated somewhere.

Shri Mehr Chand Khanna: He did
write to me.
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memory I will convey that to those
people. But, if those people are not
rehabilitated, I feel that I shall have
to lerve my own house—because the
onus is on me, for I brought them
back to that place and I personally feel
concerned in that matter—and lie on
the pavements along with those Indian
refugees. Let not the Muhammadans
in India feel that they have gone alto-
gether guardianless, so long as every
Congressman carries with him
Mahatma Gandhi's will. His great last
will when he was murdered rests on
the shoulders of all Congressmen.
Therefore, on behalf of the Congress
Party, I wish to assure the Muham-
madans of India that they shall be pro-
tected as desired hy Gandhiji, and
they will soon feel that they are full-
fledged citizens of India as others
are. They should have no ill feelings
because some of their kith and kin
have gone to Pakistan. Therefore, if
there is any doubt, any suspicion about
that they must wvanish. I agree with
Maulana Sahib—when he made a
speech—that those Muhammdans must
be immediately accommodated because
they are citizens of India. They have a
civil right to go into their own houses.
That is one category of refugees.

.

There is another category. There
is a similar type of refugees. They
are the Hindus and Sikhs who have
come from the other side of XKashmir.
From Mirpur, Kotli, Rajouri, Bhimber,
Poonch and Muzaffarabad, hundreds
and hundreds of families came running
because they were likewise being
hunted there. They were being looted
when the Pakistanis—those tribal
people or whosoever they were—in-
vaded Kashmir.

13-25 hrs.
IMR., DrpUTY~SPEAKER int the Chair]

The people in that part of Kashmir
were affected. That part of Kashmir
was vacated by the Hindus ond they
have come away. Those Kashmiri
refugees, as they call themselves, have
given a hand-out to friends of their

mmmMm !ntlui
they say:

“An unprecedented event in the
History of humanity took place in
Rajouri where about 2,600 girls
and women committed suicide in
order to save their homour.”

It is terrible, Sir, that 2,600 women, all
Sikhs and Hindus, had to commit
suicide just to save their honour. In
that plight those citizens of India are
here today. They have come 1like
other refugees. We have not been
able to give them compensation be-
causc, perhaps, our law does not per-
mit it. They are Indians, and com-
pensation was permissible onlv to
those who had left their property
in Pakistan. Unfortunately for these
refugees that little part, although it is
in occupation by Pakistan, happens to
be de jure still in India. Thereforc,
the logic comes that because their
houses are still in India, how can we
give them compaensation? Their
houses are considered to be still in
India although th:y are not in the
possession of India. For the last ten
vears {hev have waited and waited.
Now. Sir. I am asraid their patience is
also wearing out. Same is also the
case with the rest of the country.

After all, either we should have that
chunk of Kashmir back from Pakistan
willingly or, if we cannot have it back,
at least let these people who have
becn displaced, these innocent people
who came after great sacrifice, be
treated on a par with other refugees.
This plea, this legal plea, this cobweb
of law would not give them much
satisfaction, because they know that
their neighbours, the refugees who
came from Pakistan proper are get-
ting some compensation and are able
to buy some little property on this
land, whereas these people are not
given any compensation because their
claims have not been aacertained and
it is said that their properties are in
India. Therefore, those persons who
have their properties in India and are
still not in a position to make full use.



of their properties deserve to be com-
pensated. Their case is a hundred
times stronger than others. It is
your moral and legal responsibility
to see that it is done because it is not
their fault that Pakistan is.in occup-
ation of their houses. It is your
fault, if at all it is a fault.

Therefore I plead for these two cate-
gories of refugees. One category is
the Mnhammadans who have not gone
to Pakistan as Maulana had said, but
who for fear of life and for safety
shifted from their houses or properties
and went elsewhers when their pro-
perties were occupied by others. They
are displaced Indians in India. The
same is the case with the Kashmiri
refugees who have ccme from Kashmir
after they were looted their families
were murdered. Not tLat nothing has
been done; something has been done.
Some loans were given in the hope
that their compensation may be settled
or their properties may be restored.
They expected evervy year that Shri
Krishna Menon would go and regain
back from Pakistan their homes, but
the Government seems to have disap-
pointed them and even the hope is no
more left in them. Anyway, those
people must be compensated.

Sir, another point iz that there is
one colony of refugeec in Dehra Dun
known as Prem Nagar My friend
Shri Khanna is very popular amongst
them. When he went there and visit-
ed that colony, I mvself was in tears
because hundreds of men and women
went round him and began to cry. He
enquired of them: “How are you?
Can I do anything foc you?” They
said “No” and they cried loudly again.
They said: “When vt vourself have
lost your house and evcervthing, what
grievance can we have”. Those peo-
ple also belong to the Frontier. They
never put in any grievance. That is
the way they have been behaving
patiently so far.

But if anybody cares to look Into
that little town it will be seen that
there is no industry. There is no
employment for those people. They
are all unemployed for all these years.
There was one cotton spinning mill
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sanctioned by my hon. friend to be
opened there but it seems to me that
even between friends there are per-
sons who try to pinch a- little benefit.
Well, I understood that some high and
mighty or some people in responsibi-
lity persuaded that mill to go to
Allahabad rather than go to Prem
Nagar. I was surprised. Of course, I
know Allahabad has its own import-
ance by many ways. There are three
Ministers from Allahabad or perhaps
four today in the Cabinet. So,
Allahabad naturally may have a bigger
weight always.

Shri Mehr Chand Xhanna: No
Minister has written to me-high or
low.

Shri Tyagi: I know, I am not ac-
cusing. What [ say is, the importance
of Allahabad lies in the fact that
Allshabad has four or five representa-
tives on those Benches.

An Hon. Member: The Prime Minis-
ter comes from there.

Shri Tyagi: Yes; apart from him,
there are others too. This mill was
sanctioned for Prem Nagar but I now
understand that from there they are
trying to shift it to Allahabad. This
is a pity. I approached the Minister
and he was good enough to assure me
that he would not let the plant be
shifted because there is unemployment
in Prem Nagar, and this plant will
give the people employment. I wish
that whether little benefit by way of a
plant or any industry that he may be
pleased to provide there must be re-
tained there so as to give the people
some employment.

Shri 8. M. Banerjee: I want only
two minutes to put questions.

Mr. Deputy-Speaker: There f8 no
time.

Shri S. M. Banerfee: Only two
minutes.
Mr. Deputy-Speaker: After the

Minister finishes his reply, I will allow
to put questions.
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Shrl Mehr Chand Khanna: Mr.
-Speaker, Sir. about ten years

in the wake of partition, the

of Relief and Rehabilitation
ted. It was created with the
specific purpose of dealing with the
specific problem of the displaced per-
sons who were coming from Pakistan
either on account of disturbances or
the fear of disturbances. This Minis-
try was to provide them with relief
and rehabilitation assistance. Now,
tan years have passed. The gquestion

Defore us iz whether the work with

which this Ministry was charged ten

Ei

then deal with the east.

I am grateful to all the Members,
whether from that side of the House

I believe that
these observations have been made
with the best of motives, the main ob-
ject of them being the rehabilitation
of the unfortunate people who had to
leave their hearth and home.

Coming to the western region, my
friend from the North-West Frontier
Province who does not happen to be
here this afternoon said that rchabili-
tation can be judged, according to
him, from three main considerations.
I am referring to Shri Ajit Singh
Sarhadi. The considerations were,
firstly, shelter; secondly, employment
and thirdly the question of compen-
sation. Before I deal with the three
specific issues of rehabjlitation accord-
ing to him, I want to tell the House
that as this Ministry was created with
the specific purpose of rehabilitation
this Ministry_, unlike any other Minis-
try of the Government of India, is
charged with a large number of sub-
jects. Take External Affairs; take
Health; take Education; take Labour.
Unlike these, as this Ministry was,
dealing with a human problem, the
number of subjects with which
have been dealing till now
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would only mention the most impor-
{ant ones—settlement on land, grant of .
lJoans—urban and rural, provision of
houses, educational facilities, training
in vocational and technical trades,
setting up of industries to provide em-
ployment,” homes and infirmaries for
the care of old, infirm and unattached
women and children. Then came two
allied measures. The first was nego-
tiation with Pakistan, because we had
lost large immovable assets there and
in fact at one time and even today
there is a feeling that till we are in a
position to get back from Pakistan
what we have left there perhaps the
rehabilitation work to that extent shall
not be completed. ‘The second was
payment of compensation.

Now, as regards the settlement on
land, we have offered land for the
settlement of five lakhs of families in
respect of the western region. As
regards loans, we have granted loans
to the extent of Rs. 35 crores, urban
and rural. That work, leaving aside
the work of grant of permanent rights
under the Punjab scheme, was com-
pleted last year. As regards education,
training centres and the provision of
gainful employment, we have transfer-
red this work to the permanent Minis-
tries of the Government of India, the
reason being that we feel that the
time has arrived when the displaced
persons in the western region can be
integrated into the economy of the
country. The work of giving stipends
to displaced persons is not being dis-
continued. The work of imparting
training in vocational and technical
trades is not being abandoned. Simi-
larly, provision of employment in colo-~
nies or townships to which special
reference was made last year, is not
being given up. The funds which have
been allocated to us under the Second
Five Year Plan are being transferred
to these Ministries along with the
work that we were doing.

To me, Sir, the obvious advantage in
transferring this work of providing
gainful employment to the Ministry
of Commerce and Industry is some-
thing which I think will bring better
results. They have got the overall
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picture of the development of the
country. They are launching big
schemes and along with that, with the
amount of Rs. 3 crores odd that is
given to them they can perhaps plan
in a better way. What I am trying o
say is this. After ten years, we have
come to the conclusion that where a
refugee in the initial stages did need
some specialised treatment, some
gpecialised care and attention, that is
perhaps no longer required or is not
greatly required. So, the work as I
have just mentioned  either of edu-
cation, medical relief, training in voca-
tional and technical trades or provi-
sion of employment, is not being
abandoned. It is going to be continued
and subject to the availability of funds
I believe this work will go on till the
end of the second Plan period.

I now come to the homes and infir-
maries. As I said, these are for the
care of our unfortunate brethren; old
and infirm; and women and children.
Even today, our expenditure on these
homes is somewhere in the vicinity of
Rs. 80 lakhs a year. We are transfer-
ring this work to a more permanent
Ministry. The work will be carried
on and these sisters of ours will be
Jooked after. In fact most of this
work is being carried on by the State
Governments even today, excepting
that the central control was that of
the Ministry of Rehabilitation; it will
now be that of the Ministry of Rome
Affairs.

Two other important matters re-
main—negotiation with Pakistan and
the pavment of cempensation. We
heard our Prime Minister day before
vesterdav when the demands relating
to his Ministry were under discus-
sion—Y mean the External Affairs
Ministry. ¥He made certain observa-
tions about Pakistan and Y do not want
to cover that ground over again. But
in the context of what he said. T can-
not say that I am very ootimistic, but
at the same time. I do not mean to sav
that T am very vessimistie. We will
0 on making efforts in reclaiming
whatever we can from Pakietan, whe-
ther I do this work or whether this

.to the Ministry of
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work is done by the Home Ministry.
For the matter of that, where postal
certificates are concerned, it might go
Communications:
where pensions are concerned, it
might go to the Home Ministry,
Though we propose to carry on this
work for some time, ultimately this
will be transferred to the permanent
Ministries of the QGovernment of
India, who would deal with this work
in a normal way.

Compensation has been a very difi-
cult and complex problem. I am
grateful to Pandit Thakur Das Bhar-
gava for the kind words that he said
about me. I am not unhappy about
the remarks that he has made about
my administration or some of my offi-
cers. I only want him to appreciate
that there were 4,60,000 persons when
the rules were framed by this Parlia-
ment about two years ago in Septem-
ber, 1935. He disagrees with me; he
has disagreed with me before and I
respect him for his views. But he
knew, as a member of the Advisory
Board, the amount of work that he
and his committee had to do. It was
a new scheme with no parallel in
history—a scheme to give compensa-
tion to 4.60.000 persons amounting to
Rs. 185 crores, not in hard cash as
you know, but tied up in loans, in
Government-built property, in evacuee
property and so on. Two vears ago,
I gave an assurance to this Hou<e that
mv target was one lakh a vear. Tnday
the figures that are given to the House
in mv annual report relate {0 the
period up to the end of January, 1958.
During the last two months—I mean
February and March—we have made
further payments. Todav the figure of
claimants whose cases have been dis-
pored of or settled comes to nearly
3.13.000 vpersons. The exact number
is 3,13,866.

Shri S. M. Banerjee: Including
February and March?

Shvl Mehr Chand Khanna: Yes; it
leaves a balance of about 1,50.000 per-
sons out of 4.60.000. who were on our
head. We have pafd over Rs. 80 crores
in compensation. Of this, about Rs. 43

L X
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{Shri Mehr Chand Khanna)

crores is in cash and the balance of
Rs. 856 crores or so by transfer of pro-
perty and by adjustment of public
dues. Perhaps it may not be correct
to say that we have only paid Rs. 80
erores, because properties of the value
of about Rs. 40 crores—I am subject
to correction—have been auctioned,
though we have only been able to
take into account property worth
about Rs. 21 crores. If I take the total
figure, it would mean that we have
paid compensation, though we may not
have settled the accounts, to the extent
of over Rs. 100 crores. The work of
compensation, 1 think should take me
another 18 to 18 months to be com-
pleted, leaving aside the hard core.
I do not want to make any boast, but
if I could do it earlier, it would be
so well and good. But I am hoping
that the cases of the remaining per-
sons—-1,50,000 out of 4,80,000-—will be
disposed of within the next 18 to 18
months,

As the Minister-in-charge, it is not
for me to judge the work of my Minis-
try. History perhaps will record its
appreciation. Pandit Thakur Das
Bhargava told me that I could not for-
get that I was also a displaced person.
So, in that capacity, I say that we,
displaced persons, shall always remain
grateful to the Government and the
people of India for all that they have
done to give us help and succour in
time of need. The number is very
large, when you come to think of it.
80 lakhs, T belleve, have come across
the border. It is not a small number
and the Government of India in spite
of its borrowing programme, in spite
of the serious finanecial difficulties with
which it has been faced, have spent
a little over Rs, 800 crores, or to be
exact Rs. 305 crores and the allocation
for the year for this Ministry is Rs. 31
crores—Rs. 20 crores for East Pakistan,
Rs. 3 crores for the Dandakaranya
schemme which is primarily and mainly
for the rehabilitation of displaced
persons from Fast Pakistan and Rs. 8
crores for completing the residuary
work on the western side.
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Some points were raised by hon.
Members who wanted me perhaps to
give a little greater attention to the
eastern region. I hope they will for-
give me if 1 only touch upon two or
three points.

First of all, I want to come to
Kashmir, my friends who have come
from Jammu and Kashmir Shrimati
Krishna Mehta, who is a great sufferer
in the cause of the emancipation of
our motherland—perhaps more than
most of us—appealed to me in a sister-
iy manner yesterday and drew my
attention to the unfortunate plight ot
these people, I want to tell you, and
through you to the House, that we
have the same sympathy for them,
we have the same consideration for
them as she has; not the way the
last speaker, my valued friend, Shri
Mahavir Tyagi advocated. In the
matter of relief and rehabilitation, no
discrimination has been made bet-
ween the Kashmir displaced person
and a displaced person coming from
West Pakistan.

When the question came about the
allotment of allottable houses under
the Compensation Scheme, it was de-
cided that if a displaced person from
Jammu and Kashmir is living in an
allottable house, he will have the
option to become the owner of the
house in the same manner as non-
claimants from West Pakistan; that is,
he will get the consideration and
benefits for paying the price of that
house-—20 per cent. in advance and
the balance in seven instalments.
Similarly, when the question of the
realisation of arrears of rent came,
the same concession was extended to
them. I went a step further in their
case. And what I did was that in the
case of those who were not in a
position to purchase those houses, be-
cause we have not been able io en-
tertain their claims, a decision was
taken that the house in which a re-
fugee or a migrant from Jammu and
Kashmir is living, that house, if he
is not in a position to buy, shall not
be put under the hammer, That
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decision was up to the end of last
yoar and it has now been extended
till the 81st of December, 1958. That
is to give him a sort of satistaction
that if he can become the owner, let
him become the owner and :if he
cannot become the owner; there is no
intention of imposing a new landlord
upon him. The landlord will be the
Government of India.

Recently we have issued a circular
letter to the State Governments. And
I do not know why Shri Mahavir
Tyagi was modest, for he has played
a very important part. 1 will only
read two or three lines from that
circular. It was issued on the 24th
March, 1858 and it will go a very
long way in helping these unfortunate
brethren of mine. It deals with the
arrears of rents and the realisation of
loans. The exact words are:

“Similar concession is to be
allowed to the Kashmiri displac-
ed persons” (that relates to 20
per cent. and the realisation of
the arrears of rents) “In order,
however, .to obviate the hardship
in deserving cases, it has further
been decided that each case of a
Kashmiri displaced person should
be considered on merits and, in
hard cases, where it might be con-
sidered that realisation of rent,
even on the concessional basis,
would create distress, it is sug-
gested that eviction proceedings
or coercive measures should not
be adopted. In these cases, re.
alisation of arrear of rent or loans
may be suspended or staggered
further to avoid distress.”

That, I feel, should amply meet
with the cases in the circumstances in
which we are placed today.

Pandit Thakur Das Bhargava: And
ultimately remitted.

Shri 8. M, Banerjee: About the
Kashmiris I want to say something.

Shri Mehr Chand Khanna: I am in
charge of the House.

Shri S. M. Banerjee: What?
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Shri Mehr Chand Kbhanna: I am
speaking; that is what meant. I do
not mean that I am in charge of the
House. I am in possession of the
House.

Shri S. M. Banerjee: That is not
fair,

Shri Mehr Chand Khanna: I am not
giving in.

Mr. Depuiy-Speaker: The hon.
Member will realise that I cannot
help it.

Shri Mehr Chand XKhanna: I am in
possession of the House.

Shri S. M. Banerjee: But the
Speaker is still there.

Shri Mehr Chand Khanna: Pandit
Thakur Das Bhargava has referred to
two other matters. One is about the
service, I think that was the main
point that he made. Tyagiji referred
to displaced Muslims within the State
or within the country. Shri Ifzul
Rahman referred to section 18 cases.
I will briefily touch on them.

As regards the services, so far as
Faridabad is concerned, the retrench-
ed employees are given priority like
the employees of the RFA by the Em-
ployment Exchanges for being spon-
sored for employment. There we
accord the same treatment as is be-
ing given to the retrenched per-
sonnel of the RFA. They can go and
register themselves with the m.
ployment Exchange. That is point
No. 1.

Point No. 2 is about displaced
Muslims within the country. One
case has been brought to my notice
of some Muslim families in Dehra
Dun. I had been there and I have
loocked into their conditions. I do not
say that their conditions are too good.
They are living in a state of acute
congestion. 1 have taken up the
matter and I hope a decision regard-
ing them will be taken soon. They
have never owned any property.
They are tenants. Our idea is to
provide them some sort of accommod-
ation so that they can live in comfort
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and ease. That question will be
decided fairly soon.

As regards section 16 cases, I am
reminded of an Urdu saying

“HaegT g & W & a7 g
1 wish Maulans was here.
ot g0 Wo WAl : A TW &«

Tawa & |

Shri Mehr Chand Khanna: In the
matter of evacuee property in India
what the Government of India
has done will always remain in
golden letters in the history of this
country. We have property worth
Rs. 500 crores in West Pakistan. I
am only taking of immovable pro-
perty. The value of property here
would come to only Rs. 100 crores.
But we were the first to take a de-
cision in 1954 that after the 7th of
April, 1065 any person against whom
a case was not then pending shall
not be declared an evacuee from that
date onwards. That was a unilateral
decision that our country took. In
Pakistan of course, we do not want to
emulate them—the Hindus and Sikhs,
excepting a small proportion in Sind.
had been thrown out and it was only
last year that they took a reciprocal
decision., We do not think in terms
of Muslims? We think in terms of
infusing a sense of honour, a sense of
dignity, amongst our nationals in
this country.

14 hrs.
When 1 took over, about 8,000 cases
were pending under section 16. 1

have circulated a note. I have
appointed three special officers of the
rank of District and Sessions Judges.
I have looked into each case myself.
Where I have found a case difficult I
have even gone to the Ministry of
Law and sought their advice. In
over 3,300 cases properties have been
restored to the value of over Rs. 250
lakhs. We have not done all this
with a view to advertise them, or pro-
pagate the secular aspect of the State.
We have done this because we have
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rightly felt that these properties should
not have been declared as evacuee
properties. But I am also bound
down by the Act. I have not got any
vast power. If Abdul Rahim, who
has lived in this country for ten years
and whose property was declared as
evacuee property in the name of his
brother, Abdul Karim, and for ten
years it has been in the possession of
the Custodian—for ten years we have
been looking after that property and
have been realising the rent of that
property because that property occurs
vested in the name of Abdul Karim—
today after ten years wakes up,
having lived in India very near his
own property, and says, ‘“Restore that
property to me” I have to take the
law into consideration. Even then, I
have looked into all the cases—each
one of them—referred to me by
Maulana, because I feel, I have said
so before and I repeat it again, ) ¢
would rather go to the Finance Min-
ister of India, I would rather go to
my colleagues in the Cabinet and tell
them, “Give me a few crores more
so that I can implement my com-
pensation scheme” than cast a greedy
eye on the property of my Muslim
brothers in this country. I shall
never do that. That has never been
our principle. That has never been
my policy and I can assure Maulana
Sahib that my past record, my past
tradition and my past friendship, if
it has any meaning, will be a
guarantee to what I am saying.

Now, I come to East Pakistan,

Shri S. M. Banerjee: What about
the 18,000 refugees, which Pandit
Thakur Das Bhargava mentioned?

Shri Mehr Chand Khanna: You did
not take part in the discussion. I
have since five minutes past two yes-
terday listened to everyone. Please
let me go on. I go on requestng you.

Mr. Deputy-Speaker: The hon. Min-
ister need not take it up.
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Shri Molr Ohand Ebanma: The
nature of the problem in the eastern
region is 30 different from that of the
waest, There it was a frozen and a
two-way problem, but in the eastern
region it is a one way problem and it
has gone on in different spurts—1947-
48, 1850 brought about the Nehru-
Liaquat Pact, 1955 and 1958. We
have, as it has already been stated,
nearly 42 lakhs of displaced persons
in the eastern region—42 laskhs as
against nearly 50 lakhs in the western
region. Of them, about 32 lakhs are
in West Bengal, about nine lakhs in
Assam and Tripura and the balance
of about one lakh in the States of
Manipur, U.P.,, Bihar and Orissa.
That is my problem. The numbers in
U.P. and Manipur are very small and
according to our estimation the pro-
blem of the old migrants or the old
D.Ps. in those two States has already
been resolved. As regards Bihar and
Orissa—I am not talking of the new
ones that I have sent to Charbatia or
Bettiah, I am talking of the old
population—by far and large that
problem has also been resolved and I
am hoping that by the end of this
year whatever remains to be done
will be done,

Now, I come to Tripura and Assam,
where the numbers are large. We
have made very great progress. We
have made substantial progress. I do
not want to say all that is contained
in my report. 1 think if the popula-
tion remains as it is today, we should
take two years to liquidate that pro-
blem.

Now I come to the most difficult
problem and that is the problem of
the displaced persons in West Bengal.
There, as I have said, we have 32
lakhs of displaced persons. I would
like to divide this problem of the dis-
placed persons in West Bengal into
two parts—those in camps and those
who are not in camps. We put down
the number roughly at about 28
lakhs of those outside camps and
2,60,000 or something like that of
those in camps. I am often accused of
keeping a very large number of per-
sons In camps and wasting the national
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resources. My friend opposite from
Calcutta even accused me of letting
crores of rupees-—I think he mentioned
the figure Rs. 100 crores to go down
the drain, Towards the end of 1954
the number of refugees in the campa
had come down very substantially.
We had about a lakh of persons in
our camps then. 1955 and 1958 saw
six lakhs of displaced persons come
from East Pakistan. During that
period, as you would recall and the
House will also recall, a very large
number of persons came on forged
migration certificates or without any
valid documents. Their number was
anything between thirty and thirty-
five thousand. First of all 1 felt that
I will only take charge of those who
had come on valid migration certi-
ficates, but when a pressure was
brought to bear upon me and my
Ministry, we have also accepted those
who had come on forged or false
migration certificates. The result
was—it is very important—-that the
number of the camp population were
up to 3,50,000 persons. Towards the
end of 1956 I had 3,50,000 persons in
camps. In the year 1957 another
8500 went into the camps, making
the total of about 3,60,000. During
last year-—I am talking of the last
twelve to fifteen months-—we have
been able to disperse about 80,000
persons from camps. The population
toeday is roundabout 3,10,000.

Shri Panigrahi (Puri): In camps?

Shri Mehr Chand Khanna: The
»opulation today is 3,10,000. Of them
about 50,000 are in Tripura, Bihar
and Orissa leaving aside a balance of
2,60,000 in West Bengal. I undie
interests is not taken by some of my
friends in Calcutta.......

Shri Bimal Ghose: If only you take
interest.....

Shri Sadhan Gupta (Calcutts-East):
You take due interest.

Mr. Deputy-Speaker: He is talking
of some of his friends in Calcutta and
nobody here.
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Shyi Mehr Chand Khanna: I re-
peat, if undue interest is not taken
by some of my friends in Calcutta
in my camp population in Tripura,
Chrbatia and Bettiah, I am hoping
that at least 40,000 of them, because

the balance may be some urbanites -

belonging to the hard core of un-
attached women and children, would
have been rehabilitated.

Now, Sir, as regards Bengal, it is
very interesting. We have 2,60,000
in camps in West Bengal. Of them
fifty or sixty thousand belong to that
liability or permanent category as we
call them— that is the old and the in-
firm and the unattached women and
children. That leaves a balance of
two lakhs,

I told you that on the one hand 1
have 32 lakhs of persons in Bengal
who, according to my friend Shri
Sadhan Gupfa, have not been re-
habilitated, and every penny that has
been spent upon then—I wish he had
said, has gone down the Hooghly—but
he said, has gone down the drain.

Mr. Depnty-Speaker: Ultimately
that also goes there!

Shri Mehr Chand Khanna: Yes, Sir,
ultimately that also goes there. Thank
you very much.

You hear this hue and cry every-
day in the newspapers, though
according to me we have been able
to rehabilitate at least five lakhs
families in the eastern region—that
means, about 25 lakhs of persons. 1
do not say that every one of them
has been completely rehabilitated;
some of themm may need a further
dose of rehabilitation. But my friends
who are very keen to read the

newspapers—and one of them is even -

an editor, sitting in the House—my
friends opposite are never tired of
throwing these newspapers at my
face. May 1 humbly ask, why is it
that you hear only of these two lakhs
agitating, holding demonstrations.
stopping vehicular traffic, courting im.
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prisonment, and you hear nothing
about the twenty-nine or thirty
lakhs who are not in the camps?

An Hon. Member: They would
like to go to the rehabilitation cen-
tres!

Shri Mehr Chand Khanna: Either
they have to accept by implication that
they have been rehabilitated, or that
is not a live problem; or the live
problem is only of these two lakhs
who are in the camps. I would even
go a step further. As regards these

persons in camps, I circulated a
statement to all Members of Parlia-
ment and Pandit Thakur Das

Bhargava referred to it, I am accused
of not paying any attention to them.
My friend even suggested that they
should receive ‘continued attention’,

What have we done for these per-
sons? Where the per capita income
of the country is Rs. 21 per head or
Rs. 105 per family per mensem, we
are spending upon these people at the
rate of Rs. 125 per menserh per
family, including infants and
children. That is my expenditure. 1
am only saying that, Sir, with a view
to tell you that here are these per-
sons who are living in camps for
seven, six, five, eight years, forcing
the Government of India possibly in
my obligation to them spending this
big sum of money on them every
month. The demand comes to Rs. 10
crores a year, all coming from the
national revenues, from ‘the tax-
payer, We are spending upon them,
we are providing them with shelter,
we are providing them with food, we
are providing them with cloths; it
they get married we also give them
a little present; and if a son is born
to any one we also look after him
and give some extra doles; and if a
man marries from outside he can
be my guest, he can bring the bride
into the camp. But, “Oh, they are
living in a very miserable condition”
according to Shri Sadhan Gupta.

An Hon. Member: Terrible,
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Shri Mehr Chand Xhanna: Yes, I
know it is “terrible”! And that is what
I am coming to. I want you to ap-
preciate that if they are living in a
terrible condition why is it that they
make an effort to rehabilitate them-
selves and why is it, as Shri Barman
said, that our friends opposite help
them in formulating schemes for
them and in finding good lands for
them in West Bengal? According to
them there are lakhs and lakhs of
acres in West Bengal. (Interruption.)
Dr. Roy’s statement has no value. My
appreciation of the problem is below
par—“dead reports, all written ages
ago, there is a lot of profit, there is a
lot of cultivable land.” Why not find
it? Why must you ask that I must sit
with you and a committee of the
House and go about with them and
then find out ‘there are the lands’?
You are pining for them. You feel so
much for them that your heart bleeds.
Why don’t you come to me with their
cases; and if I do not look into them
and examine them and if they are
not sanctioned, I can be accused. But
knowing perfectly well that they have
no lands and this cannot be done, you
say “take them to danga lands. If I
take them to danga lands what will
happen? What happened at Sambal-
pur? We spent Rs. 20 lakhs, The re-
sult was a waste, complete waste.
Should I try that experiment again?

I simply wish to say that these
friends of mine do not want to go
outside West Bengal. The Danda-
karanya scheme which is still in the
examination stage, about which I have
circulated a detailed brochure, has
been condemned, completely con-
demned by the opposition parties.

An Hon. Member: By bell. book
and candle!

8Shri Mehr Chand Khanna: I think
somebody remarked the other day
that it will be a graveyard. Some-.
body’s paradise is on the periphery cf
Bihar,

Shri Subiman Ghose (Burdwan):
That is an incorrect statement.
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Shri Mehr Chand Khanna: I am not
talking about you.

Shri Subiman Ghose: You are not
entitled to make an incorrect state-
ment. I did not make that statement.

Shri Mehr Chand Khanna: I only
wish to bring to the notice of the
House that if I do not take my friends
outside West Bengal and rehabilitate
them, then I am charged with the
complaint ‘“you are not treating it as
a national problem, the rest of India is
sleeping quiet over the miseries and
misfortunes of the displaced person
from East Pakistan”. And if I go to
my Chief Ministers and tell them,
“Even to the detriment of your local
population, give me your lands and
your best lands, I want to bring my
friends”, they say “Bihar is no good,
Orissa is rotten, Madhya Pradesh we
cannot think of, Rajasthan is a desert”
as if Mr. Mathur is not alive up tili
this day.

An Hon. Member: He can live all
over the world.

Shri Mehr Chand Khanna: Who
realises that during the last one year
I have sent 40,000 persons out of West
Bengal under my personal scheme?
Can any one dare challenge my
figure?

An Hon. Member: And it they
come back?

Shri Mehr Chand XKhanna: I have
taken them to Madhya Pradesh. 1
have taken them to Ambikapur. So
far not a single person rehabilitated in
these colonies has come back--unless
my {riends from outside start taking
undue interest in them,

Now, Sir, let come back to the
camps. I have got only ten minutes
left. I told you why my friends do
not want to go out of West Bengsal.
Till about six months ago I was also
in the dark. I said, “What is the
reason? Here are nice people living
m camps, a life of indolence. Their
mind is not being worked in useful
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channels. They are becoming a prey
to the slogans and some catchy phras-
es sometimes put from  Amritsar,
sometimes from Kerala and sometimes
from Madhya Prades

An Hon, Member: From Lahore also.

Shri Mehr Chand Khanua: I had a
survey made, and this survey was
conducted within the last four or five
months, a survey of about 20 per cent
of the camp population in West
Bengal. What does the survey indi-
cate? The survey indicates that 70
per cent of the people in the camps
have a private income of their own.

Shri Sadhan Gupia: On circum-
stantial evidence.

Shri Narayanankuity Menon (Muk-
andapuram): What are their
avocations?

Shri Mehy Chand Khanna: Come
with me to Ranaghat. I will show
you 400 shops which have been occu-
pied by them. But, you will have to
give me protection.

An Hon. Member: You will be safe.

Shri Bimal Ghose: I will show
people who are starving in Ranaghat.

Shri Mehr Chand Khanna: Bear
with me for ten minutes. I listened
to you with great respect yesterday.

Shri Panigrahi: Have
courage to go to Ranaghat?

Shri Mohr Chand Khanna: Who is
that?

Some Hon. Members: This side.

Shri Mehr Chand Khanna: You
mean from Orissa? Thank you very
much. How brave of you. (Interrup-
tion).

Mr. Deputy-Speaker: Shall the
Chair be ignored altogether?

Shri Mehr Chand Khanna: I respect
you very much; I am grateful to the

you the
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Mr. Deputy-Speaker: I am regquest-
ing both sides.

Shri Mehr Chand Khaunna: Thirty
per cent of them have cloee relations
in Pakistan, brothers, sisters, fathers,
mothers, on visiting terms. I find a
substantial percentage of the women
in the Homes have their husbands
alive, some of them living in the
camps. Some of the so-called orphans
have their fathersg alive.

Shri Bimal Ghose: It happens
sometimes.

Shri Mehr Chand Khanna: Some
mothers who are supposed to be des-
titute have living sons who are earn-
ing in West Bengal near about the
camps. That is the reason. There
you find the reason, If I take these
people and they are willing to go
with me to Kotah, Dacca will be far
away, I will lose my roots or the
income that I am making in the
camps or round about the camps in
West Bengal. I am not against that.
I am very happy if my unfortunate
brethren are in a position to salvage
something from Pakistan. Nobody
would be happier than myself if they
can find their roots in the economy of
West Bengal. Who would feel hap-
pier than the Rehabilitation Minister
that a part of this problem has been
resolved? But, it is very: unfair to
me, it is exceedingly unfair to me, to
the Government and to the Ministry.
But, the refugees themselves speak
very little about it. It is my friends
or the Vastuhara Sammelan. I won't
name the party under whose auspices
that is working.

Shri Bimal Ghose: Who have gone
to jail?
Shri Mehr Chand Khanna: I won’t

name the party. I they must know
it is the PSP. . . .

Shri Bimal Ghose:
to jail? The refugees.

Shri Mehr Chand Khanna: . .
and the U.C.R.C. I say, why balme
me for keeping the campa. I tell the

Whoshave gone
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refugee friends of mine from the
House through my friends opposite.
The thing is very clear. Make your
own schemes and being them to me.
Or, have faith in me and get yourself
rehabilitated in my schemes. If you
wiil not make your own schemes, and
you will not come with me outside
West Bengal, naturally a day will
come and a day has to come when we
have to take a decision, how long we
propose to keep these camps, how long
we propose to go on giving these
doles which, everybody is agreed in
this House, have a very demoralising
effect. In my view,—may be very
unfortunate—but my view is that by
and large, the refugee population in
West Bengal or in the eastern region,
I won't say that they are properly
rehabilitated, I won’t say that they
are satisfied, I certainly say that they
are contented. Who should make the
biggest noise? Those on whom we
are spending Rs. 10 crores?

The actual charge against me or my
guilt is that I beg of the States out-
side the eastern region to rehabilitate
my brethren and they say, we shall
not allow these people to go outside
West Bengal. Why don't you leave
them to their own fate? 1 am appeal-
ing to a much bigger audience outside.
Leave them to their own fate.

Shri Bimal Ghose: Let them die.

Shri Mehr Chand Khanna: Twenty-
nine lakhs outside; the rest have not
died.

Shri Bimal Ghose: Many of them
have.

Shri Mehy Chand Khanna: The way
you pine for them and fight for them,
I know. You have cpme to me and
talked to me about them so many
times; those on whom we are spend-
ing Rs. 10 crores. The average per
capita income of one who sweats and
toils is only Rs. 105. The Government
of India is spending Rs. 125 per month.
We are accused of apathy. Who are
friends.—who proclaim to be their
friends-—please see that you are not
rehabilitated so that this problem
remains alive.
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If we have to tackle this problem,
we have to see that this problem is
resolved. We have to see that the
people are rehabilitated. Would you
believe me that today, rehabilitation
of each family that I am taking out—
I am not taking out for any pleasure
of it, why should I take a man out
of West Bengal if the Government of
West Bengal wants to keep
him there—costs on an average Rs.
5,000? That is the minimum cost of
rehabilitation of a displaced family
who comes on my hands today. It is
not a small sum of money. Previous-
ly, our schemes may have been faulty.
Our schemes may have been defective.
Today, we take jolly good care to see
that each scheme is well planned and
the holding that is given is economic.
That is the reason why you find that
where there may have been deser-
tions in the initial stages, there have
been no desertions whatever during
the last 1 year or 15 months. Those.
friends from West Bengal, 40,000 per-
sons who have gone with me on my
assurance to Madhya Pradesh and
other places, have they died? Let
them die! Have they died? 1 invite
him. He is a friend of mine. I invite
others too, whenever they want, to
Daramjayagar, Ambikapur, Kotah and
other places. They are welcome to
come with me. They can see the
conditions for themselves. If there is
any defect, I am prepared to look into
them. But the mere idea, please do
not go out of West Bengal, Bihar is
a terror, Orissa is a graveyard, Danda-~
karanya, you will be devoured by wild
tigers as if nobody is living there,
black water, black fever, white fever,
God knows what not.

If you will give me five minutes,
Sir, I will deal with two important
matters regarding the eastern region.
Or I can finish here, Sir.

Mr. Deputy-Speaker: The hon.
Minister will go on, We can sit five
minutes afterwards.

Shri Mehr Chand Khamna: The
Government has been accused of seal-
ing the border.
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Shri Bimal Ghose: Who has ac-
cused?

Shri Mehr Chand Khanna: You
might not have done so. Some one
sitting  in front of you might have
done so.

Shri Bimal Ghose: Not sealing.

Shri Mehr Chand Khanna: The word
was “sealing” the border; 1 heard it.
The implication was that we are not
allowing anyone to come out of East
Pakistan. That is wholly incorrect.
We have laid down certain priorities.
These priorities are based on humane
considerations. I shall read what the
priorities are: orphans with no gaur-
dians jn East Pakistan; unattached
women and widows with no livelihood
in Pakistan; wives joining husbands
in India; grown up girls going to
India for marriage; families living in
isolated pockets; members of split
families part of which has already
settled in India: persons whose near
relations, on whom they are entirely
dependant, are in India. These are
the priorities that we have laid down.
What is wrong with these priorities?
If it is felt that there is a class of
persons who should be included in
these priorities, well, somebody can
make a suggestion, and I am pre-
pared to look into it.

The second question is about assur-
ances given in the past and the assur-
ances not being honoured. 1 am sure
this will never be said of this Govern-
ment. This gquestion of the new mig-
rants from East Pakistan after a cer-
tain date, as was mentioned by Shri
Barman, was examined in the Darjee-
ling conference. What did we say?
There are 42 lakhs of refugees in the
eastern region today. Some of them,
according to the Opposition, are living
in disgraceful conditions in camps.

Shri Bimal Ghose: According to you
rehabilitated?

Shri Mehr Chand Khanna: They
have not been rehabilitated, things
are going from bad to worse, money is
going down the drain.
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Shri Bimal Ghose: Do you accept
it?

An Hon. Member: It is an admission.

Shri Mehr Chand Khanna: What
did we do? Even if there is an iota
of truth in the allegation that is being
made, let us think about it. What we
did wag this. Looking into the condi-
tions of the displaced persons who are
alreadly on our hands and taking
into consideration the paucity of lands
in West Bengal as well as the employ-
ment potential and the land potential
which is hardly of a marginal or sub-
marginal nature in the other States,
if these persons are to be properly
rehabilitated, should we invite or take
more persons on our hands?

Shri Bimal Ghose: You are taking.

Shri Mehr Chand Khana: Even
then, the Prime Minister stated in
reply to a question by Shri Bimal
Ghose:

“It has been decided that the
Government should not ‘accept
responsibility for extending
rehabilitation benefits to future
migrants from [East Pakistan.
Special cases may be considered
individually, but generally speak-
ing it will not be possible for
Government to give these benefits
indefinitely to an indefinite num-
ber of persons.”

Shri Bimal Ghose: Against past
assurances.

Shri Mehr Chand Khanna: What is
the past assurance I am trying to
find out.

Shri Bimal Ghose: Very categorical.

Shri Mehr Chand Khanna: The past
assurance is about the rehabilitation
of displaced persons from East or
West Pakistan. What is the definition
of a displaced person?-—a person who
has come from Pakistan on or after
1st March, 1947 either on account of
disturbances or the fear of distur-
bances. Is a man who is now coming
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out of East Pakistan a migrant, immi-
grant or a displaced person? Even
then, the Prime Minister has said that
on human considerations, and on the
priorities that have been laid down,
migration certificates will be issued,
and in hard and ‘deserving cases
relief benefits will be given. I think
that is a very fine statement which
can be made by anybody who is inter-
ested in the solution of the rehabili-
tation problem in the country today.

I thank you very much for giving
me a little more time.

Mr. Deputy-Speaker: Shri Banerjee
wanted to ask one question.

Shri S. M. Banerjee: I only wanted
to put one question. Pandit Thakur
Dag Bhargava has made the particular
point that about 80,000 of the refugees
are rural refugees. So, I request the
hon. Minister to say something about
that case. After all, they are 80,000
persons.

Shrl Mehr Chand Khanna: Are you
talking of the rural non-substantial
houses?

Shri S. M. Banerjee: Yes.

Shri Mehr Chand Khanna: Thank
you very much.

As you will remember, rules were
passed in this House regarding the
non-substantial houses and at one
time, you would recall, the policy of
this Government was that as far as
the rural houses were concerned, we
would only give them at the rate of
50 per cent, but then the Government
agreed to give them on the basis of
100 per cent.

The definition of a non-substantial
house was accepted, I believe, years
ago, and under that definition claims
for rural houses were invited. Now,
somebody from the Punjab went to
the Punjab High Court, and in a
Single Bench case a decision was given
by Justice Khosla. I do not remember
his exact words. It was to the effect
that perhaps a single house can be
appurtenant to the land, but not a
number of houses. The Government
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went up in appeal before the Punjab
High Court. A decision was given by
the ¥Full Bench, and I will read only
a few lines from it. That court while
accepting the viewpoint presented by
the Government stated:

“A reading of the whole rule, in
the context of the Act under which
it was framed, seems to indicate
that each separate building in non-
urban area is to be separately
valued, and only where the value
of a single building, including of
course its necessary appurtenance,
comes up to Rs. 10,000 or more, is
to be considered admissible for
purposes of a claim.”

I believe a press note to this effect
which was circulated by the Ministry
of Rahabilitation clearly explaining
the position has not been seen by my
friend opposite. I will send him an-
other copy.

Mr. Deputy-Speaker: Do hon. Mem-
bers want any cut motions to be put
separately?

Shri Sadhan Gupta: Will you please
put 1502 separately?

Shri S. M. Banerjee: 1573 and 1574.

Mr. Deputy-Speaker: They have
not been moved. Therefore, they
cannot be put.

Shri S. M. Banerjee: I moved them.

Mr. Deputy-Speaker: When did he
move them? When the hon. Members
were asked to indicate their inten-
tion . . .

Shri S. M. Banerjee: 1 wrote a slip.

Mr. Deputy-Speaker: No. I find
from the Table that they have not
been moved. No indication has been
given.

Shri S. M. Banerjee: I sent a slip
yesterday.

Mr. Deputy-Speaker: Today 1 have
received the chit just now—11th April,
1958.

Shri S. M. Banerjee: Today it was
not asked. Yesterday only when the
Speaker announced, I did send the
slip.
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Mr. Deputy-Speaker: No, it ig not
there.

Shri S. M. Banerjee: I have sent. I
am sorry.

Mr. Deputy-Speaker: As soon as I
received his note today, I tried to find
out if really some indication had been
given, and I was assured that there
was no such indication.

Shri 8. M. Banerjee: On that basis
I got a chance to speak even. I wrote
it.

Shri Subiman Ghose: You are
fighting a losing game.
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Shri 8. M. Banerjee: 1574 along with
Shri Gupta and 13573 separately.

Mr. Deputy-Speaker: Shri Sadhan
Gupta has also no objection to be
bracketed with him?

Shri 8. M. Banerjee: It is about the
same Bengal.

Mr. Deputy-Speaker: The question
is:

“That the Demand under the
head Ministry of Rehabilitation be

Mr. Deputy-Speaker: All right. If
the hon. Member insists and he is
sure, then I will accept his word.

May I put it separately or along

with the cut motion of Shri Sadhan

Gupta?

Division No. 7]

jee, Shri Pri hanath
Baserjec, Shri S. M.
Beck, Shri Ignace
Braj Re) Singh, Shri
Chaudhuri, Shri T. XK.
Chsvan, Shri D. R.
Dasgupts, Shri B. °*
Ghosal, Shri
Ghose. Shri S.
Goundsr, Shri Shanmuga
Gupte, Shri Sadhan

Abdu' Lateef, Shri

Achar, Shri

Achint Ram, Shei

Ait Singh Shri

Anjansppa, Shri
Arumugham, Shri R. S.
Betunath Singh, Shri
Balskrishnan, Shri

Banerii, Shri P. B.

Barman, Shri

Barupsal, Shri P. L.
Basumatazi, Shri

Bhakt Dagsban, Shri
Blwrgave, Pandit Thakur Da:
‘Bhattecharyya, Shri C. K.
Bhogii Bhai, Shzi

Birdal Singh, Shri

Blrendra Singhil, Shri

Beshm Perkash, Ch.
Chettiar, Shri R. Ramanathan

Noes 102.

AYES

Imam, Shri Mohamed
Iyer, Sri Faswaca
Khadftkar, Shri
Kodiyan, Shri
Kunhan, Shri

Matera, Shri

reduce to Re. 1.” (Sending of
East Bengal refugees out of West

Bengal without exploiting the
rehabilitation potential in West
Bengal.)

The Lok Sabha divided: Ayes 32,

(x4.43 brs
Patel Shri P, B,
Patel, Shri Balasaheb
Patil Shri U. L.,
Pilisi, Shri Anthony
Prodhan, Shri B. C.
Rai, Shri Khushwaqt

M Shri y
Mohan Swarup, Shri
Mullick, Shri B. C.
Nayar, Shri v, P,
Panigrahi, Shri

NOES

Dube, Shri Mukhand
Dwivedi, Shri M. L.
Ganapathy, Shri
Gandhi, Shri Feroze
Ganp:ti Ram, Shri
Guha ,Shri

Hansda, Shri Subodh
Jhunjhunwala, Shri
Jyotishi, Pandit J. P.
Kanungo, Shri
Kasliwal, Shri
Keshava, Shri
Khimii, Shri
Khwaijn, Shri Jamal
Kistaiva, Shri
Krishna Chandra, Shri
Kuree), Shri B. N.
Lachhi Ram. Shri |
Lahiri, Shri

Laskas, ShriN. C.

Salurke Shri Balesaheb
‘Thakore, Shri M. B.
Valvi. Shri

Verma, Shri Ramji

Maiti, ShriN. B.

Mallish, Shri U. S.
Malviya, Shri Motilal
Mansen, Shri

Mandal, Dr. Pashupati
Mathur, Shri Harish Chandrs
Mathur, Shri M. D.
Mehta, Shri J. R.

Mehta, Shrimati Krishna
Minimats, Shrimati
Mishrs, Shri B. D.

Misrs, Shri R. R.
Mohidesn, Shri Gulam
Morarks , Shri

Murti, Shri M. S.

Naidu, Shri Gwindarsjalu
Nair, Shri K. C.
Naldurgker, Shri

Nasker, ShriP. S.

Nehru, Shrimati Uma
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Oms, Shri Roy, Shrl Bishwanath
Palaniysndy, Shri Sshu, Shri Bhagabat

Patsl, Shri Rajcshwaz

Prabhakar, Shri Naval Saigal, Sardar A, S.

Raphubir Sahai, Shri
Ram Saran, Shri
Ramakrishnan, Shri P. R.
Rame d Shastri, S §

Rameswami, Shri S. V.

Sen, ShriP. G.
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Singh, ShriD. N.

Singh ShriT. N.

Sinha, Shri Gajandra Prasad
Snatak, Shr! Nardeo
Subbareyan, Dr. P,
Subremanyam, Shri T.
Swaml, Shei V. N.

Swaran Singh, Ssrdar
Tantis, Shei Rameshwar

Ranbir Singh, Ch. Sahankeraiys, Shri Thimmaish, Shri
Rane, Shri Sharma, ShriR. C. Tysgi, Shri
Rao, ShriD. V. Shastri, Shri Lsi Bahadur Upadhyaya, Shei Shiva Datt
Rso, Shri Jaganaths Shobhs Ram, Shri Vedskumari, Kumari M.
Rso, Shri Rejagorals Siddish, Shri Wasnik, Shei Balkrisbna
The motion was adopted.
Failure to remove discrimination Nos. 78, 79 and 1272 relating to the

between rural and urban refugees
in the matter of payment of
compensation

Shri S. M. Benerjee: I beg to move:

“That the Demand under the
Head ‘Ministry of Rehabilitation®
be reduced to Re. 1.”

Failure to soive the problem v}
refugees in West Bengal.

Shri S. M. Benerjee: I beg to move:

“That the Demand under the
Head ‘Ministry of Rehabilitation’
be reduced to Re. 1.”.

Mr. Deputy-Speaker: These cut
motions are also before the House. I
will now put these two and all the
other cut motions to vote,

All the cut motions were put and
negativoed.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment during the
vear ending the 31st day of March,
1959, in respect of the heads of
Demands entered in the second
column thereof against Demands

Ministry of Rehabilitation.”
The Motion was adopted.

[The motion for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below— Ed.]

DEMAND No. 78—MINISTRY or
REHABILITATION
“That a sum not exceeding

Rs. 37,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Ministry of Rehabili-
tation’.”

Demanp No. 79—EXPENDITURE ON
DisPLACED PERSONS AND MINORTIES

“That a sum not exceeding
Rs. 18,77,56,000 be granted to the
President to complete the sum
necessary to defray the charges
will come in course of payment
during the year ending the S8lst
day of March, 1959, in respect of
‘Expenditure on Displaced Persons
and Minorities’”.

DEMAND No. 127—CariTal OUTLAY OF
THE MINISTRY OF REHABILITATION

“That a sum mnot exceeding
Rs. 19,25,00,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’.”

COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

NINETEENTH REPORT

Sardar A. B. Salgal (Janjgir): I
beg to move.

“That this House agrees with
the Nineteenth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 8th Apnl,
1958.”.

Mr. Deputy.Speaker: The question
is:

‘“That this House agrees with
the Nineteenth Report of the Com-
mittee on Private Members’ RBills
and Resolutions presented to the
House on the 9th April, 1858.”.

The motion was adopted.

RESOLUTION RE: IMPOSING OF
RESTRICTION ON PERSONS WHO
HAD HELD THE OFFICE OF

GOVERNOR—Contd.

Mr. Deputy-Speaker: The House
will now resume further discussion or
the resolution moved by Shri Motilal
Malviyva on the 28th March, 1958,
regarding mmposition of restriction on
persons who had heild the office of
Governor.

Out of 1 hour allotted for the dis-
cussion of the resolution, 16 minutes
have already been taken up, and 44
minutes are left for its further dis-
cussion today.

Now, there is an amendment of this
resolution by Shri Keshava. That is
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Persons who had held the
office of Governor
nut of order. He wants an amend-
ment of the Constitution itself. That
can be done by a direct motion, that
is, a direct Bill and not by any other
means. Therefore, it is out of order.
‘There is no other amendment.

Now, Shri Braj Raj Singh. The
hon. Member will appreciate that only
44 minutes are left, and since there
are a few Members who want to
speak, he should be as short as pos-
sible.

Y wavrn oy (Tedorrars)
Ity wEEY, ST AW & W&
FamragwEa far @ s ag =@
gy | fa=rr &% 5 fav s=afea
#T TF THT ASAITA FAT KAy mar &,
I F A1T IT & AT ;v wfwT frg ag
=27 BT F AYAT S+ fFr ag 3
fr fora® TsT & fga &Y &7 & o %
T Tvg #Y wfasar &7 w17 @1 0
aE | aEaad: s Ty & wieass
® ag oo 5w aw wf fr fagr A
AT AR RIAA 7 gHIe 3
& ga A qS TG IJAT N2W & OAR
TTSaqUA, oY weggvers ATforsens
q=, g w1 § a@e 5 Hfaga
¥ wwSET oAl & faers |¥ go
T 9 fad @ gg7 F afers mt 2w |
gz wfafsar gf f& fedl v sgE
usaaTa & fad ag 3faa wfi ar fr ag
TH A T\ T ST TAFT &
fa=rs afrer &y Efaaa @ agq w<w@T )
¥ gg AEY Tt 5 T 57 I Afeaaw
ufysT &, 39 *t ag BT 2}_A—IE
qF T T FT ¥ F, AF TF «BT
AT TEATA § AT TF BT T T AT
arfed— 3w Ta= arawas v fis ey
WY qAgE asaarer w1y, A feely I
safe Wy, S % Tva & ey wiafessa
qF 9T TE IHT g, IT FT HE wH FG7
¥ qger ag s wnfed fs 3w wrww





